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[Mr. Dy. Speaker) witlcome in'tourse of payment duriilg the 

plett. the .urn necesaary ··:0 defny ·lhe ··year ending tbe 31st day olMareh; 1971,In 
charges which wilt come in course afpay- respect of 'Rajy. Sabha'." 

ment during the year ending the 31st 
of March, 1971, in re.pect of -Capital out-

lay on Posts and Telegraphs .(N ot met from 

Revenues)' ." 

DEMAND No. 137-0THER .CAi'ITAL 
OUTLAY OF THE DEPARTMENT OF 

COMMUNICATIONS 

"That a sUm not exceeding Rs. 1,53, 
17,000 be granted to the President to com-
plete the sum necessary to defray the charges 

~i h will come in course of payment· dur-
ing the year ending the 31st day of March, 

1971, in respect of 'Other Ca"ital outlay 
of the Department of Communications'." 

DEMAND No. 9S-DEPARTMllNT OF 

PARLIAMENTARY AFFAIRS 

'That a sum not exceeding Rs.10,72,000 

be granted to the President to complete the 
sum necessary to defray the charges hi~h 

will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of 'Department of Parlia-
mentary Affairs'. H  -

DEMAND No. lOl-PLANNING COM-
MISSION 

'That a Bum not exceeding Rs.1,26, 
41,000 be granted to the President to com-
plete the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March. 1971, in respect of' Planning Com-
mission'." 

DEMAND No. lOZ-LoK SABHA 

uThat a sum not exceeding Rs. 2,28, 
39,000 be granted to the President to com-
plete the sum necessary to defray the 
charges which will come in course of pay-
ment during the year ending the 31st day 
of March, 1971, in respect of 'LokSabha'." 

DIIMAND No. lO3-RAJYA SABRA 

'That a sum not exceeding Rs.90,89,000 
be granted to the President to complete the 
_ urn necessary to defray the chaJ"ges which 

DEMAND No. l04--SECRETARIAT OF 
THE VICE PRESIDENT 

''l'ilat • lum ·not exceeding as.2,75,OOO 
be ranted ~o ·the l'''''BideDt to.complete the 
sum necessary to defray the charges which 

will come in course of payment during the 
year ending the 31st day of March; 1971, 

in respect 1)f 'Secretariat of the Vice 
President! .U 

18.59 hro. 

APPROPRIATION (No.2) BILL· 1970 

The Minister of State in the Ministry 
of FilUlDce (Sbri P. C. Sethi) :  I beg to 
move for leave to introduce a Bill to autho-

rise payment and appropriation of certain 
sums from and out of the Consolidated Fund 
of India for the services of the finandal 

year 1970-71. 

19.00 bJ'8. 

is 
Mr. Deputy Speaker : The question 

ClThat leave be granted to introduce a 
Bill to authorise payment and ap-
propria tion of certain sums from 

and out of the Consolidated Fund 
of India for the services of the fi-
nancial year 1970-71." 

The motion was adopted. 

Sbri P. C. Sethi: Sir, I introduce+ 

the Bill. 

Sir, I beg to move+ : 

"That the Bill to authois. payment and 
appropriation of certain sums f,om 
and out of the ConlolidatedF\lJI.d 
of India for the services of the 
financial year 1970-71, be tak.en 
into consideration." ~ 

Mr. Deputy Speaker: Mr. SWva Chan-
dra Jha. 

, ·PubIished in Gazette ~f India x~ or i ry Part II, section 2, dated April io, i 970 •. 
-I-Introducedlmoved wilb Ih,e .recomlJlenclatioll nf Ibe l're.i!lent. 
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Mr. Deputy-Speaker :  1 he question 
io : 

"That the Bill to authorise payment 
and appropriation of certain SUol!. 

from and Out of the Consolidated 

FUII<f of IQdi. for Ih.. ...."Ice. of 
the financial year 1970-71. ,?e 
taken into consideration ... · 

The motion fDM a40ptrd. 

Mr. DllPUty-Speaker : Now. the u~  
tion is: f 

"That clauses 1. 2. 3 the Schedule 
the Enacting Formula and the it ~ 
otand part of the Bill'" 

Tht motion was adopted. 

. Claraes I, 2, 3, tM ScherJuk, 1M Euc-
tmg ForrRfda and 1M Title wire added 10 
tM Bill. 

Shri P. C. Sethi: Sir. I move : 

"That the Bill be passed." 

Mr. Deputy-Speaker : The question 
is : 

"That the Bill be passed." 

The motion was odopltd. 
19.09 hr •• 

The Lok Sabha then adjourned till 
Ell!fJen of the clock on Friday. May. 1. 
1970/Vaisakha 11. 1892 (Saba). 


